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sale at the office of the Press Officer, Secretariat, 
Cuftack.

10 0 0

8 annas per line per

Rs. as p.
Applications for the Gazette should be addressed 
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IN THE COURT OF THE MUNSJF, 
BALASO RE-

0. S. no. 460 of 1938.
Chowdhury Rnghunatb Das Mohapatra 

others—plaintiffs,
versus

Surondra Nath Misra and 
Defendants.

'{ ake notice that the abovenamed plain­
tiffs have filed the abovenctcd suit for 
declaration of their exclusive Nichas right to 
O-Oj acre of land covered by estate partition 
plot no 1571/19IS corresponding to 
Northern *00 acre land out of Revision plot

.1452,
as public land. Ihc 

suit has been fixed for lTh March 1939. 
Anybody having any right to it may appear 
and contest.

notice.
The Frcceed.ngs of the Or.'ssa Legislative 

Assembly, printed in separale pamphlet 
available for sale at the office cf a:.d

form, are
the Press Officer, Secrelaria;, Cut’ack.

Rs. as. P*
others—14 0 0

0 5 0
Ar.nual subscription .. 

Price of single copy

NOTICE
Is heteby given that the undermentioned 

item will be sold by public auction ai Public 
Works Department Workshops, Koraput, 
on 15th March 19.9, commencing at 3 p.m.

“ One Steam Engine Portable of the 
following desciipticn —

Makers—Richard Garctt & Sons,
England.

Type—Loco type Toiler, single cylinder 
Engine.

Working pressuic—340 lbs. per square 
inch.

Mountings—Complete with ail mount­
ings.

Present condition—Iu working order. 
Conditions of sale.

1. Intending biddeis should deposit a sum 
of Rs. 100 and the amounts of the un?uccess- 
ful bidders will be returned immediately 
after the sale.

2. No person (whether private or public 
official) shall bid unless prepared to pay an 
advance of nothing under 25 per cent of the 
purchase amount no sooner 
knocked down.

3. The highest bidder shall be the pur­
chaser, and if any dispute arises the article 
shall be resold.

4. The article shall not be removed until 
the full amount of the purchase money has 
been paid.

5. The article shall be removed within 
a fortnight from the date of receipt of the 
order of confirmation cf the sale by the 
Chief Engineer, Orissa; otherwise it will 
be resold at the risk of the purchaser and 
the advance forfeited.

0. Persons binding at the sale may be 
required to state whether they bid on their 
own account or as agents, and in the latter 
case to deposit a written authority from 
their principals, otherwise their bids may 
be rejected.

1
the

no. 15 72 and last Settlement plot no. 
recorded by mistake

B. C. DAS, 
M un-si f.

Balasore: 23rd February 1939.

WANTED
A qualified compounder for the Chhendi- 

pada Dispensary in the Angul subdivision 
of this district in the scale of Rs. 20—1—40.

Applications stating age and previous 
experience, if any, should reach the under­
signed on or before the I8th March 1939.

None need apply who is not an Oriya or 
domiciled in the Province of Orissa.

Canvassing in any form will disqualify 
the applicant.the bid is

P. L. O’NEILL, Major, i.m.s., 
Civil, Surgeon, Cuttack.

2blh February 1939.Cuttack :

[3— 3—j 7-3-1929].

WANTED
A temporary (up to the 3.1st March L940) 

Fieldman Overseer in Orissa Rico Research 
Scheme on Rs. 52—3-85. Candidates 
must possess a Degree in Agriculture. 
Apply before the 15th March 1939 to’ the 
Director of Development, Orissa, Cuttack, 
stating qualificatii ns, experience, 
province of origin and enclosing copies of 
certificates and testimonials.

age,

S. N. MOZUMDAR, 
Director of Development, Orissa.

2bth February 1939.

C. M. BENNETT,
Executive Engineer, 

Koraput Division. Cuttack :

Koraput: 20th February 1939. [2 _i__ 10-3-1939.]
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(5) The termELECTRIC LICENCE.

It is hereby notified that Messrs. G. 
BrcTirnayja, 1J. Ramakrishnayya, A Jaya- 
raina Choudari, carrying cn business in 
partnership under the name and style of 
The Eleinec Engineering Co., Vizianagram, 
through their agent, Mr. A. Jayarama 
Choudari, Kdtapetto, Vizianagram, have 
applied to the Government of Orissa for 
a lie nee under the Indian Electricity Act 
to supply electric energy to the municipal 
area of Parlakimcdi town under the terms 
of the following draft licence: --

THE PARLAKIMEDI ELECTRIC 
LICENCE, 1939.

Licence for ihe supply cf elec'.ric energy 
granled by the Government cf Orissa 
under the Indian Electric!.y Act, 1310 
(Act IX of 1910).

LICENCE.

Licence is hereby granted to Messrs. G. 
Brahmayya, P. Ramakrishnayya and A. 
Jayarama Choudari, carrying on business in 
partnership under the name and style of 
The Elerncc Engineering Company, Kotta- 
peta, Vizianagram, to supply electric energy 
in the municipal area cf Parlakimedi with 
the powers and upon the terms and condi­
tions all specified below :—

Short title.

2. The licence may be cited as “ The 
Parlakimedi Electric Licence, 1939”.

Interpretation.

3. The several words, tennis and expres­
sions to which by the Indian Electricity Act, 
1910, or by the rules thereunder meanings 
are assigned ehall have in this licence the 
same respective meanings provided that in 
this licence—

(1) “The Act” shall mean the Indian 
Electricity Act, 1910, and the statutory 
modification thereof.

(2) The expression the licensees shall, 
mean and include the said Messrs. G. 
Brahmayya, P Ramakrishnayya, A. Jaya­
rama Choudari carrying on business under 
the name and style of The Elemec Engi­
neering Company, Kottapeta, Vizianagram, 
and their perm'tted assigns.

(3) The expression “ Government ” shall 
mean and include the Government of Orissa.

(4) The expression “Deposited Map” 
sh£,ll mean the plan of the area of supply 
hereinafter specified which has been 
deposited with the Government in pursuance 
of the rules under the Act which plan is 
signed for the purpose of identification by 
the Secretary to the Government in the 
Public Works Department and .by the 
applicants under the name and style of The 
Elemic Engineering Company, Kottapeta, 
Vizianagram.

Unit ” shall mean the 
quantity of energy equivalent to a current 
of 1,°00 amperes flowing under an electro­
motive force of one volt during one hour.

Security.
4- (1) The period within which under 

clause ! (a) of the Schedule to the Act, the 
licensee?, shall show to the satisfaction that 
they are in a posit'on fu5 v and efficiently to 
discharge the duties and obligations imposed 
vq on them shall be six months.

(-) The period within which under the 
clause 1 (6) of the Schedule to the Act, the 
bein'eei shall deposit or secure ruch 
as therein mentioned and the sum so to be 
deposited or secured shall be six months 
and Rs. 3,000 (Rupees three thousand) 
respectively.

sum

34^-

Area of supply.

o. The area above refeired to within 
which the supply of energy is authorised by 
the licence (the area cf supply under the 
Act) is the whole of the area of the Parla­
kimedi Municipality as it exists at the 
commencement of this licence the bound­
aries whereof are delineated in the deposited 
map by thick black lines.

>-

Generating station.

6. The licensees shall erect the genera­
ting statiou within the area of supply.

Limits within which the supply of
ENERGY SHALL BE COMPULSORY.

7. The work to be executed to the satis­
faction of Government under the clause IV 
of the Schedule to the Act are the follow­
ing :—

(1) Palace Street (from Palace to Rajah’s 
College).

(2) Malayaputti Road (from I ajah’s 
College to Rajah’s Guest House).

(3) Sannyya Rayudu’s Street (from Junc­
tion of Palace Street to Municipal Office).

(I) Dola Tank Road (from Junction or 
Sannyya Nayuau Street to Junction of 
Eradalavari Street).

( j) Patapatnam Read (from Junction of 
Hospital Road to Patnayak Tank).

(6) Patapatnam Road (from Junction of 
Malayaputti Road to Junction of Hospital 
Road).

K,

iSi

(1) Santa Road (from Junction of P >tapit- 
Road to Junction of Railwaynam #

Station Road).

(8) Magistrate Office Road (from Junc­
tion of Malayaputti Road to north to Junc­
tion of the same to south).

(9) Gundichavadi Road,>



[PART VII.THE ORISSA GAZETTE, MARCH 3, 1039.180

Breaking up of streets, railways, etc.

10. Tho licensees are specially authorised 
to open any break up soil and payments of 
the following Railway or part of Railway, 
viz. :—

The Bcngal-Nagpur Railway main lines 
within the area of supply.

Purchase of undertaking.
11. (1) The option of purchase given by 

sub-section (l) of the section 7 of the Act 
shall be exercisable first on the expiry of 
30 years from the date of the notification 
of this licence and on 
every subsequent period of 10 years there-

The percentage of value to be 
determined, in accordance with and for the 
purposes of sub-section (1) of section 7 of 
the Act lands, buildings, works, materials, 
and plant of the licensees therein mentioned 
to be added under the second proviso of 
that sub-section to such value on account 
of compulsory purchase shall be 15 percent.

(2) In accordance with clause (d) (ii) of 
sub-section (2) of section 3 of the Act, it is 
hereby declared that the generating station 
belonging to the licensees and to be used in 
connection with the undertaking shall form 
part of the undertaking for purpose of 
purchase under section 5 or section 7 of tho 
Act.

Nature of supply.
8- The system of supply which may be 

adopted for the supply of tho electrical 
under the licence is the following .energy

current, threeph.se, four wire supply, at a 
pressure at consumers’ terminals of 400 
volts between phases and 230 volts between 
phases and neutral, at a frequency of 50 
complete periecis per second.

(2) A high pressure alternating current 
3 phase supply at pressure not exceeding 
3,000 volts between phases, at a frequency 
of 50 complete periods per second :

Provided always that tho licences may 
from time to time with the previous consent 
in writing of Government and subject to 
such limitations and conditions as may be 
prescribed, adopt any other system of supply 
for the purpose of this licence.

(3) The feeders, distributing mains and 
service connections may be overhead or 
underground in whole or in part and shall 
be erected, constructed and maintained by 
the licensees in stiict conformity with the 
Act and rules thereunder:

Medium pressure alternating

the expiry of

after

Provided that nothing in this licence shall 
authorise the licensee to use overhead mains 
at any high pics'ure without the previous 
sanction in writing of Government in each 
case and subject to any conditions or limita­
tions which Government may direct.

Limits of price to be charged for the
SUPPLY OF ENERGY.

9. The prices to be charged by the 
licensees for energy supplied shall not 
exceed the following maxima, namely : -

(a) Lights, fans and small apparatus of 
less than one H. P., six annas per unit.

(b) Heating and cooking connected to 
a separate circuit and separately metered, 
annas 2 per unit.

The above tariff is subject to a minimum 
monthly charge of Rs. 2-4-0 excluding 
meter rent.

(c) Power supplied to motors above one 
B. H. P., first one thousand unit 2 
per unit.

For the next two thousand units IJ 
per unit, rest annas per unit. The said 
charge is subject to a surcharge up to 2"> 
per cent for power used during 5 p.m. to 
11 pm. and is subject to a monthly 
minimum charge of Rs. 3 per B. H. P. 
installed.

(d) For cinemas 3 annas per unit subject 
to a minimum consumption of 500 units 
per mensem.

(e) For Street lighting, 3 annas per unit
Or^in case of method of charge approved 

by Government in accordance with sub­
sect‘o ns (3) and (4) of section 23 of the Act, 
such maxima as the Government may fix 
approving the matter.

Revocation of licence.
12. If the licensees fail to comply with 

tho provisions cf any of the clauses or 
parts of clauses of this licence then the 
licence may be revoked.

13 (1) In pursuance of clause (/) of sub­
section (2) of section 3 of the Act it is hereby 
expressly declared that clause IV of the 
Schedule to the Act shall for the purpose of 
incorporation in this licence be varied as 
follow?:—

For the exist’ng words “three years” 
shall be substituted “two years”.

(2) In pursuance of clause (/) of sub-sec­
tion (2) of the section 3 of tho Act it is 
hereby expressly declared that clause A (1) 
of the Schedule to the Act shall for the 
purpose of incorporation in this licence be 
varied as follows :—

F or the existing words “two years and 
six months ” shall bo substituted “ one and 
a half years”.

(3) In pursuance of the clause (/) of
sub-section (2) of section 3 of the Act it is 
hereby expressly declared that the first 
proviso to c'ausc NI of the Schedule to 
the Act shall for the purpose of incorpora­
tion in this licence be varied as follows:__

r or the existing words “seven years” 
shall be substituted “ five years

annas

annas
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Assignment of licence.
14. At any time after the commencement 

of the licence, the licensees may assign 
this licence or transfer the whole of their 
undertaking in 
license is granted (including all lands, 
buildings, works, materials and plant of 
the licensees, to a company formed or to be 
formed and registered in the new J’rovir.co 
of Orissa in British India, having authority 
to take over the licence and the said under­
taking as the case may bo and to exercise 
the powers and perform the obligations 
given to or imposed upon the licensees 
under this licence and the Act' and the 
rules made under the Act and on such 
assignment or transfer the rights, powers 
and authorities, obligations and liabilities of 
the licensees shall be assigned and trans­
ferred to and shall be exercised by and shall 
attach to such company formed or to be 
formed as aforesaid:

Provided—
(1) That a complete statement of the 

terms of the proposed assignment 
is placed before the Local Govern­
ment and that no charge on 
account of- premium or in the 
case of an undertaking not earning 
profits of good will shall be 
included in the terms of the 
assignment.

(?) That no assignment shall be made 
without the previous consent in 
writing of the Local Government.

Copies of the deposited map and draft 
licence may be inspected at the office of 
the Elemec Engineering Company, Vizia- 
nagram or at the offices of the Parla- 
kimedi Municipality, District Board Office, 
Berhampore and District Collector, Borham- 
poreand.tke copies of the draft licence 
may be had from the company on payment 
of Be. 1 per copy. Every local authority, 
company or person desirous of making 
representation to the Local ' Government 
with reference to the above draft licence 
may do so by letter addressed to the 
Electric Inspector, Bihar and Orissa. Patna, 
within 3 .months of the date of the 1st 
issue of this advertisement in the Samaj, 
Cuttack.

Applications with copies of testimonials 
should reach the undersigned not.later than 
the 8th March 1939. Candidates should 
state their ag?, home district and previous 
experience, if any.respect of which this

S. C. TPJPATHI, 
Director of Public Instruction. 

9.1st February 1939.Cuttack :

[2—2—3-3-1939.]

FEDERAL PUBLIC SERVICE COM­
MISSION.'

Assistant Editor.

Applications invited from British subjects 
of Indian domicile and subjects of Indian 
States who have secured the necessary 
declaration for a temporary Assistant 
Editorship for the Imperial Council of Agri­
cultural Research. Pay Bs. 600—680. 
Age preferably not exceeding 45 years.

Qualifications: (a) Degree in Agricul­
ture, Science or Economics, (b) Journalis­
tic training and thorough command of 
English, (c) Experience in editing, and 
summarising agricultural, scientific, and 
economic information in non-lechnical 
language and writing original articles. 
(d) Knowledge of French am German and of 
some branch of agriculture or animal 
husbandly would be useful additional 
qualifications. Enll details on application 
from Secretary, Federal Public Service 
Commission, Delhi, or the High Commis­
sioner for India, London. Last date for 
receipt of applications, which must' be on 
the prescribed form, accompanied by 
a treasury receipt for Bs. 7-3-0, 25th March 
1939.

Delhi : 23rd February 1939.

WANTED.
Post.—A temporary Estimator-Draftsman- 

Tracer in the Public Health Branch on 
Bs. 50 per month.

Qualification.—Must be a passed Upper 
Subordinate and either native or domiciled 
in Orissa and below 25 years of age. 
Preference will be given to men having 
previous experience of the work in Public 
Health Branch of Engineering.

Applications with copies of certificates 
should reach the undersigned on or before 
the 10th March 1939.

A. JAYARAM CHOWDHURY,

Agent, the Elemec Engineering 
Company.

WANTED

An Urdu mistress for the Raven shaw 
Girls’ School, Cuttack, in the Vernacular 
Teachers’ Service on a provisional pay of 
Rs. 30.a month.

S. N. CHAU D HURI,
Executive Engineer, Southern 

Division.
Cuttack : 95th February 1939.

[2—1—10-3-1939.]

Qualifications required.—A senior trained 
•who is able to teach subjects

Oriya
mistress
through the medium of Urdu. 
Muhammadan or one domiciled in Orissa is
preferred.
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1931— 81, 118.
1932— 188.
1933— 47, 52, 58.
1934— 2, 5, 11, 14 to 17, 19 to 42, 44, 55,

59, 61, 66, 6.1, 69, 73, 78, 80, 87, 
86 to S8, 90 and 91.

1935— 2 to 4, 11 to 14; 17 to 21, 23 to 25,
27, 23; 30, 34 to 36, 40 to 42, 44, 
45, 49, 55, 66, 62, 65.

Appeal Suits, Pari I.

aa© QiQiqifiiQ’Q a&q ©g 1

NOTICE.
Notice is hereby given that P>rts I and 

III of the Civil Records oi the Agency 
Subordinate Judge’s Court, Jeypore, 
detailed in the list hereunto annexed, will 
be destroyed after the expiry of three 
months from the date of publication of this

who desire tonotice, and that the parties 
take back the documents and exhibits filed 
in these cases should file their applications 
for return of all of them within the period 

prescribed.

G. MAHAPATRA, 

Agency Subordinate Judge.

24th February 1939.

§>§ias? i

-0©©jq q©qiaiQ61^T ©€II© ©ai 60 

©£$3 -O60Q3 £Q6Q!bQ 
©i©©iSQ 3^0 6§>IQ;I0I qQQqi ©^QqiftO1©
9©© 6Q©©1- q©©© seiq <s ©4Siq ©Q 

a©i<a© 6^)01 ©iqqoi^ ©s>qiq 06© 

©qg© 1 69g q©©qiqi©Grs© »©c© 

6$!Q?J©I ©g,l6©6\ q@© ©00P^1q 00qiS© 

0©O 60-Qg 6©©iqQS>l ©Q9, ©<© S©i©0
qqq q^isQ ©qaig ©3 scQg 6«q qiq^ -00°
6©]<§l9 QglS©0 q©!6€! 0©©0 3IQ QQgllg, 
©© CIQSJ 1

1929—23.
1931— 12, 13, 15; 16.
1932— 34..Jeypore:

Appeal Suit's, Part III.

aa© ©iqiqiao’Q ©siq, 931
1934— 9, 11, 15 to 18, 21, 24 to 26.
1935- 1, 2, 6 to 11, 15 to 18, 20, 22, 24, 26,

28, 30, 32, 39, 43, 45, 51.

Civil Miscellaneous Appeals, Part 1.

9©© ?Gs©©aiq^ aa© ©i©iqi©©>© eeiq ©g i
1932—1 to 3, 6 to 8.

Civil Miscellaneous Appeals, Part III. 

9©© £ss©»aip .00© ©i©iqi©©Q qsiq ©a i
1934— 2.
1935- 3, 5.

s
\

G. MAHAPATRA, Second Appeals, Part 111.

§<3iq 33© ©i©iqi«©© g;qiq ©g i-46009 99-0© 1
N. N ^

©qg© : ©i i 1933 — 1. 
1934—1, 2, 4, 5.

Original Suits, Part I..

sq© (sq]©©) q©©qiqi©©Q esq ©g i
1926— 65.
1927— 33, 34, 38.
1928— 121, 174, 183.
1929— 79.

1930— 9, 50, 56, 107, 109, 180, 182, 183.
1931— 3, '2, 13, 17, 19, 20, 31, 34, 35, 43,

55, 60, 72, 76, 79, 81 to 84, 86, 87, 
91, 92, 95, 104, 106, 108, 109 to 

, 112, 114 to j 19.
1932— 1 to 9, 12 to 18, 20 to 30, 32 to 41,

43, 44, 48,49, 51 to 59, 63, 67, 70, 
72, 74, 76 to 82, 84, 85, 87 to 92, 
95 to 97, 101, 103, 105, 106, 115, 
121, 122, 126, 128, 134, 133, 148 
to 154, 157, 160 to 181.

Original Suits, Part III.

aa© (sai©©) q©©qiqi©©Q t^qiq ©ig i
3928— 132.
3929— 98. •
1930—100.

Compensation Cases, Part I.

1931— 1, 6 to 19, 25 to 28, 36, 39, 41.
1932— 1, 5, 7,

Compensation Cases, Part III. 
1932—5, 26, 37.

!

\

Execution Petitions, Part I.

Fully satisfied and otherwise completed.

aq© ©©aigqio©© aaq ©g \
1922—1, 2, 8.
3923-1, 3 to 6.
1924— 2, 3, 6, 7, 11, 14, 15.
1925— 1,12.
1926— 3.
1927— 6.
1928— 1, 3, 9, 15, 19.
1929- 5, 22, 29, 33, 43, 49, 52, 54, 55, 58,

62, 66, 72, 73, 74, 75, 76, 77, 78,
79, 80, 81, 82, 84, 85, 88, 92, 93,
94, 96, 99, 100, 104, 105, 108,114,
130,150, 165,166,170, 171, 172, 
176, 177, 184, 200, 209.
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1930— 5, 8, 9, 10, 20, 21, 23, 128, 136, 137,
140, 143, 144, 146, 148, 149, 158,
161, 162, 163, 164, 168, 169, 187, 
190, 191, 195.

1931— 41, 53, 62, 68, 98.
1932— 12, 27, 54.

Execution Petitions, Part III.

1923— 3, 4, 5, 6.
1924— 14.
1925— 6, 7, 9, 12, 13.

1926— 4.
TO it—11, 12.

1928— 10, 11.
1929— 3,9, 22, 29, 30, 34, 50, 58, 60, 69,

75, 87, 91, 94, 198, 110, 115, 117,
120, 123, 132,134, 136, 137, 138, 
139* 140, 145, 146, 147, 151, 155;
162, 165, 166, 167, 168, 170, 171, 
172, 175, 176, 177, 179, 183, 184, 
186, 187, 190; 191, 196, 198, 201, 
206, 211, 213, 217, 220, 227, 231.

1930— 9, 10, 23, 27, 31, 33, 35, 37, 40, 41,
45, 46, 50, 55, 60, 65, 68, 69, 70, 
73, 77, 80, 83, 84,. 90, 92, 95, 99, 
100, 107, 111, 113, 117, 119. 136, 
137, 140/143, 144, 146, 147, 148, 
149, 160, 163, 164, 165, 167, 168, 

-.169, 170, 174, 177, 1*7, 190, 195.
1931— 29, 55, 64, 68. 98.
1932— 54, 70 to 74, 76 to S8, 90, 92 to 98,

100, 101, 103 to 111, 113, 115, 
110, 118, 123, 124, 126.

1933— 29, 31, 33, 35, 36, 40, 82, 90, 93, 98,
108, 120, 130, 136, 138, 148, 153.

1934— 5, 8,13, 38, 51, 55, 65, 66, 89, 98,
121, 125, 126, 132, 154.

1935— 18, 32, 50 and 58.

(3) Vegctablos per md. for combined 
vegetable—

(a) Potatoes f.
Other season vegetable

(b) Potatoes J.
Other season vegetable J.

*(4) Spices per md. (all combined)— 

Corriander.
Ginger.
Aniseed (Jira).
Black-pepper.
Red-pepper,
Gujrati.
Labanga.
Dalchini.
Postak.

*(5) Salt per md.
*(6) Saji per md.
*(7) Sugar per md. (white).

(8) Milk (cow's milk) pel* md.
*(9) Sago per md.
(10) Meat (goat’s) per md.
(11) Loaf per dozen of 1*2 oz. size.
(12) Eggs per dozen.

*(13) Goal (dust free) per md.
(14) Fuel per 100 bundles.

*(15) Ghee per seer.
(16) Bedana each.
(17) Orange each.
(18) Grapes per seer.

*(19) Atta per md.
(20) Fish per seer (big size).
(21) Curd per seer.

*(22) Chuda per seer.
(23) Chicken each i seer in weight.
(24) Lemon each.
(25) Green cocoanut each.
(26) Ripe plantain—5" each.
(27) Papaya £ seer in weight each.
(28) Cucumber each.
(29) Liver per md.
(30) Butter—seer.
(3.) Lemonade per bottle (container to 

be returned).
(32) Pigeon each.
(33) Mutton per md.
(34) Bone for soup per md.
(35) Beef per md.
(35) Apple each.
(37) Soda Water (container to be. 

returned) per bottle.
2. The rate for supplies of the above 

nariicd articles should be quoted in standard 
weight.

' G. MAHAPATRA, 
Agency Subordinate Julgc.

NOTICE.
1. Sealed tenders will be received up to 

4 p.M. of 6th March 1939, by the Superin­
tendent, General Hospital, Cuttack, for the 
supply of hospital food-stuffs as noted below* 
in the prescribed form (available in th) 
office of the above on application) with 
a stamped paper worth anuas 8 for a period 
of one year from 1st April 1939 to 31st 
March 1940: —

*(l) Rice (coarse as well as ‘fine) per 
md.

*(2) Dal per md.—

Mung 
Masur 
Arhar

•Sepabate rate for each.
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9. The undersigned is not bound to 
accept the lowest offer.

P. L. O’NEILL, Major, i.m.s.,
Supdt., General Hospital, Cuttack.

Cuttack : 22nd February 1930.

3. Tenders must be accompanied with 
sealed samples of the items marked * in 
small white phials which will not be returned 
and for other supplies a full description of 
each article should be specified in the 
tenders as clearly as possible.

4. Each tender must be accompanied by 
a chalan for Rs. 100 deposited in the local 
treasury as earnest money under head 
NNVII—Medical which will on the date of 
acceptance be refunded to the tenderers 
whose tenders are not accepted.

5. A security deposit of. Rs. 1,200 must 
be deposited by the person whose tender is 
accepted in the Postal ' Savings Bank 
Account pledged to the Superintendent, 
General Hospital, Cuttack, and the pass 
book should be submitted to the under­
signed within seven days from the date of 
acceptance of the tender.

6. Tenders will be opened by the under­
signed or by the responsible officer or officers 
authorised at 10-30 a.m. on 7th March 1939 
in presence of the tenderers. They are 
required to attend the tffice on that day 
in the specified time.

7. When a tender is accepted a contract 
in the approved form should:be executed.

8. The earnest money of the successful 
candidate will be forfeited in case he fails 
to deposit the security and sign the 
agreement within seven days from the date 
of acceptance of his tender."

[2—2—3-3-1939’]

WANTED
An Assistant Headmaster for the 

Phulbani Middle English School 
a provisional scale of Rs. G5—4—2—105 
in the lower division of the Subordinate 
Educational Service with a special pay of 
20 per cent per month. Candidates 
belonging to the backward tribes with 
required qualifications will be given 
preference..

. Applications stating particulars regarding 
educational qualifications, teaching experi­
ence, present age (date of bin L to be 
specified) and home district should reach 
the undersigned on or betore lCt-h March 
1939.
Oriya, or domiciled 
Orissa.

on

None need apply who is not an 
in the Province of

H. MISRA,

District Educational Officer, 
Gan jam.

Beehampcee : 26th February 1939.

U mow Trialed J uLl eled by V. M. Money, Press Office.. Ctv|.r*o,r, O.G, 49-310-8-3-1^3,


